
Factual Report in the matter of Kamal Tiwari V/s Union of India& Ors. (EA No. 
06/2024 in OA No. 97/2022) as per the directions of Hon’ble NGT, Central 

Bench, Bhopal 
 
Background 
 
In the case filed by Sh. Kamal Tiwari V/s Union of India & Ors. (OA No. 97/2022) 
before the National Green Tribunal, Central Bench, Bhopal, the applicant Sh. 
Kamal Tiwari has raised the issue of encroachment on the forest land and 
violation of environmental rules by continuous discharge of untreated effluent 
by industries through drains constructed by RIICO in the Industrial Estate 
developed in an area which is covered by presently declared Nahargarh 
Wildlife Sanctuary. The applicant Sh. Kamal Tiwari further filed an E.A. No. 
06/2024. Besides, two I.A. No. 103/2024 and 113/2024 were also filed in this 
matter. 
 
Order 
 
Hon’ble NGT Central Bench, Bhopal passed order dated 26.09.2024 in E.A. No. 
06/2024 and dated 23.10.2024 in I.A. No.103/2024 & 113/2024.  
 
Hon’ble Tribunal Order dated 26.09.2024 inter-alia says as under:- 
 
“4. To settle the controversy it is appropriate to direct the authorities 
concerned to finalize the identification/measurement and demarcation of the 
land inquestion, so that proper determination of the matter involved in this 
O.A. may be ascertained.  
5. Accordingly, we constitute the following committee to see the matter, 
examine it and submit the report : 

i. One representative from the MoEF&CC,Rajasthan 
ii. One representative from the Addl. Chief Secretary Forest and Wildlife, 

Govt. of Rajasthan, Rajasthan  
iii. One representative from the Principal Chief Conservator of Forest, 

Govt. of Rajasthan,Rajasthan. 



 iv. One representative from the monitoring committee constituted vide 
gazette notification mentioned at sl. No. 3 & 4, representative of 
Wildlife Conservation nominated by the Department of Forest, Govt. of 
Rajasthan and One Expert in Ecology and Environment from the 
reputed Institute nominated by the Government.  

v. One representative from the Rajasthan State Pollution Control Board, 
Rajasthan  

6. The committee may examine the facts as narrated by the RIICO that it is 
government organization and the land wasallotted in the year 1971 and more 
than 300 units are operating there. The committee may also examine the 
matter in light of the decision taken by Settlement Officer of the Forest in 
accordance with provisions under Section 20 of Forest ACT 1927.” 
 
Hon’ble Tribunal Order dated 23.10.2024 inter-alia says as under:- 
 
“1. The matter was initially listed on 26.09.2024 for hearing and vide order 
dated 26.09.2024 a committee was constituted for demarcation and 
identification of land in question. This I.A. No. 113/2024 has been moved with a 
request to impleaded one representative from the Department of Revenue. 
Learned Counsel for the applicant and rest of the respondents haveno 
objection. 
2. Accordingly, we direct that list will contain as follows at sl. No. vi : 

vi. One representative from the Secretary (Revenue), State of Rajasthan  
3. If the applicant or the respondent /RIICO wants to participate in the matter 
of identification/demarcation they may be permitted to attend the proceeding 
but they have not to interfere in the work of the committee.” 

 
 
Joint Committee 

Joint Committee has been constituted based on the nominations 
received from MoEF&CC, Department of Environment and Climate 
Change, Govt. of Rajasthan and Revenue (Group-7) Department, Govt. of 
Rajasthan. Copy of the nominations dated 16.10.2023 from MoEF&CC 
and Order dated 23.10.2024 of Department of Environment& Climate 



Change and also dated 21.11.2024 are enclosed and collectively marked 
as Annexure-1. Representatives of the joint committee are as under:- 
1. Sh. Rajiv Chaturvedi, CCF, Jaipur.(Representative of PCCF, Forest 

Department, Govt. of Rajasthan). 
2. Sh. T. Mohanraj, CCF (Wildlife) Jaipur. (Representative of ACS, 

Department of Forest, Environment & Climate Change, Govt. of 
Rajasthan) 

3. Sh. Mahesh Dutt Purohit, Scientist D, MoEF& CC, SRO, Jaipur. 
(Representative of MoEF& CC). 

4. Sh. Jagdish Chand Gupta, DCF, Wildlife (Chidiyaghar), Jaipur. 
(Member Secretary of Monitoring Committee of Nahargarh ESZ) 

5. Sh. Vijay Sharma, Regional Officer, RSPCB, Jaipur(North). 
(Representative of RSPCB).  

6. Sh. Bajrang Lal Swami, SDM, Amber, Distt. Jaipur. 
 
Office order for conducting meeting of joint committee was issued on 
06.12.2024 and the meeting was scheduled on10.12.2024 in the office of 
Chief Conservator of Forests, Jaipur. Copy of the office order dated 
06.12.2024 is enclosed and marked as Annexure-2.  

 
Meeting of Joint Committee 

Meeting of the joint committee was held on 10.12.2024 in which 
following were present (Copy of attendance sheet enclosed and marked 
as Annexure-3):- 
1. Sh. Rajiv Chaturvedi, CCF, Jaipur.  
2. Sh. T. Mohanraj, CCF (Wildlife) Jaipur.  
3. Sh. Mahesh Dutt Purohit, Scientist-D, MoEF& CC, SRO, Jaipur.  
4. Sh. Jagdish Chand Gupta, DCF, Wildlife (Chidiyaghar), Jaipur. 
5. Sh. Vijay Sharma, Regional Officer, RSPCB, Jaipur(North).  
6. Sh. Bajrang Lal Swami, SDM, Amber, Distt. Jaipur. 
7. Sh. K. K. Kothari, Sr. DGM, RIICO, Jaipur(N), VKIA, Jaipur. 
8. Sh. Ajay Gupta, AGM (EM), RIICO, Jaipur. 

 
Observations 



During the meeting of Joint Committee and on perusal of records, following 
observations weremade: - 

(i) That Shri Kamal Tiwari filed O.A. No. 97/22 titled as 'Kamal Tiwari 
Vs Union of India' before learned National Green Tribunal. 
Learned NGT in O.A.No.97/2022, passed Order dated 25.09.2023 
in aforesaid matter and constituted a joint committee of 
following: 
a. Representative from MOEF&CC 
b. Representative from the Additional Chief Secretary, Forest and 

Wildlife, Govt. of Rajasthan 
c. One representative from Principal Chief Conservator of Forest, 

Govt. of Rajasthan. 
d. One representative from State Pollution Control Board, 

Rajasthan. 
(ii) That thereafter, learned NGT passed Order dated 01.11.2023 in 

which it was mentioned that RIICO is genesis of the violation and 
therefore, direction issued to take action for recovery of 
environmental compensation, prosecution and submission of the 
report within two weeks. 

(iii) That thereafter, joint committee initiated further action for 
imposing environmental compensation on individual units and 
RIICO: 

(iv) That on the basis of decision taken by aforesaid joint committee, 
RSPCB issued Show Cause Notice on 17.11.2023 to the RIICO for 
intended imposition of the environmental compensation. After 
given opportunity of hearing to the RIICO on 05.01.2024 and after 
detailed deliberation, direction/order under Section 31(A) of the 
Air Act, 1981 and Section 33(A) of the Water Act, 1974 was issued 
on 08.01.2024 under which environmental compensation of Rs. 
Rs. 6,54,02,000/- levied against RIICO. Photocopy of order dated 
08.01.2024 enclosed and marked as Annexure-4. 

(v) That the RIICO filed Application for review/recalling Order dated 
01.11.2023 (I.A. No. 141/2023) before learned NGT. Learned NGT 
dismissed aforesaid I.A. No. 141/2023 vide Order dated 
20.12.2023. Being aggrieved with the Order dated 01.11.2023 



passed by the learned NGT, the petitioner RIICO filed Civil Appeal 
(arising out of Diary No. 27041 of 2024) titled as 'Managing 
Director, RIICO Vs Kamal Tiwari & Ors.' before the Hon'ble 
Supreme Court of India. The Hon'ble Supreme Court of India 
dismissed aforesaid Appeal filed by RIICO vide Order dated 
23.08.2024.(Photocopy enclosed and marked as Annexure-5) 

(vi) That thereafter, RIICO filed appeal before the Appellate Authority, 
against the directions dated 08.01.2024 issued by the RSPCB 
under section 31(A) of the Air Act and 33(A) of the Water Act 
imposing environmental compensation on RIICO. In this regard, it 
is submitted that RIICO chose wrong forum by filing Appeal before 
Appellate Authority. The RSPCB issued Order dated 08.01.2024 
under Section 31(A) of the Air Act, 1981 and Section 33(A) of the 
Water Act, 1974. As per Section 16(c) of National Green Tribunal 
Act, 2010, Appeal against direction issued, on or after the 
commencement of the National Green Tribunal Act, 2010, by a 
Board, under Section33(A) of the Water Act, 1974, Appeal lies 
before the learned National Green Tribunal. Further, RIICO 
approached to the Hon’ble High Court and the High Court passed 
an order dated 15.10.2024 which inter-alia says as under: 
 
“In the meanwhile, no coercive steps against the petitioner shall 

be taken for recovery of the compensation amount pursuant to order 
dated 08.01.2024.” 
(vii) There is no clear demarcation of NahargarhWildlife sanctuary 

boundary on ground resulting into difference of opinion between 
representatives of  RIICO and Forest Department regarding extent 
of the Nahargarh wildlife sanctuary. The sanctuary was notified in 
year 1980, however, authentic map of the sanctuary does not 
exist yet.  Till the time, any authentic map is not prepared, dispute 
regarding Khasra no. 10 cannot be resolved.  For the purpose of 
preparation of map of the sanctuary, a joint committee of 
representatives of Forest Department and Revenue Authorities 
need to be constituted. 

 





भारत�सरकार
GOVERNMENT�OF�INDIA

पया	वरण,वन�एव�ंजलवाय�ुप�रवत	न�मं�ालय
MINISTRY�OF�ENVIRONMENT,�FOREST�&�CLIMATE

CHANGE
�े�ीय�काया	लय,�गाधंीनगर/उप��े�ीय�काया	लय,जयपरु�/Regional�Office,

Gandhinagar/(Sub-Regional�Office,�Jaipur)
���

�������������� ए�218&बी216��"अर�यभवन�",�झालानासं�थािनक��े�,�जयपरु�-�३०२००४/�A-218&�B2-216,�“ARANYA
BHAWAN”�,Jhalana�Institutional�Area,�Jaipur-302004

दरूभाष/Tel�No:�0141-2713858,�2713786�Email:� iro.jaipur-mefcc@gov.in

Dated:16th�October,�2023�
To
The�Member�Secretary,
Rajasthan�State�Pollution�Control�Board,
4-Institutional�Area,�Jhalana�Doongri,
Jaipur�–�302004�
Sub:� Nomination� of� an� official� as� a� member� of� committee� constituted� by
Hon’ble�NGT�vide�order� dated�25.09.2023� in� the�matter� of�O.A.�No.� 97/2022
(CZ);�Kamal�Tiwari�Vs.�Union�of�India�&�Ors.�-�reg.
Ref:�Letter�received�from�RPCB,�Rajasthan�dated�11.10.2023.
Sir,

With� reference� to� the� above� cited� subject,� and� captioned� letter� regarding
nomination� of� the� Officer� from� Ministry� of� Environment,� Forests� and� Climate
Change,�Government�of�India�in�O.A.�No.�97/2022�(CZ);�Kamal�Tiwari�Vs.�Union�of
India�&�Ors.,� this� is� to� inform� that� the�undersigned�has�been�nominated�with� the
following�contact�details�(Mob:�9413845550;�email:�mahesdutt.purohit@gov.in)�for
the�said�committee.
2.���������This�issues�with�the�approval�of�the�Competent�authority.

Sincerely,
���������������������������������������������������������������������������������������������������������������������������������������
��������
�

(Er.�Mahesh�Dutt�Purohit)
Joint�Director/Scientist�‘D’

Ministry�of�Environment,�Forests�and�Climate�Change
SRO,�Jaipur

Copy�to:

1.� Smt.� Shruti� Rai� Bhardwaj,� Director/Scientist� ‘F’,� Monitoring� Cell,
MoEF&CC,�New�Delhi�–�For�information�please.
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 F.12(67)Env./2023-00610                                       fnukad% 23-10-2024

             ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk  “ Executive Application)
esa ikfjr  dh ikyuk esa

funsZ’kkuqlkj ,rn~}kjk fuEukuqlkj izfrfuf/k;kas dh lfefr dk xBu fd;k tkrk gS%&

vfrfjDr eq[; lfpo] ou] i;kZoj.k ,oa tyok;q
ifjorZu foHkkx] jktLFkku ljdkjA

eq[; ou laj{kd ¼oU;tho½] t;iqjA

Ikz/kku eq[; ou laj{kd] ou foHkkxA eq[; ou laj{kd] t;iqjA

jktLFkku jkT; iznw"k.k fu;a=.k e.My] t;iqjA {ks=h; vf/kdkjh] jktLFkku jkT;
iznw"k.k fu;a=.k e.My] t;iqj

¼mRrj½A

    mDRk lfefr ekuuh; us’kuy xzhu fVªC;wuy] Hkksiky }kjk fn;s x;s vkns’k dh ikyuk esa
jhdks }kjk crk;s x;s rF;ks a dh tkWp djsxh fd ;g Hkwfe o"kZ 1971 es a vkaofVr dh xbZ rFkk ;gkW ij
vkS/kksfxd bdkb;kW lapkfyr gks jgh gSA mDRk lfefr ou vf/kfu;e] 1927 dh /kkjk 20 ds izko/kkuksa ds
vuqlkj ou ds cankscLr vf/kdkjh ¼Settlement Officer of Forest½ }kjk fy;s x;s fu.kZ; ds vuqlkj
ekeys dh tkWp djsxhA mDRk lfefr ekuuh; ,uthVh }kjk ikfjr vkns'k fnukad 26-09-2024 ls 06
lIrkg ds Hkhrj viuh fjiksVZ rS;kj djsxhA 
           mDr vkns’k l{ke Lrj ls vuqeksfnr gSA 
               

                                                                           

futh lfpo] vfrfjDr eq[; lfpo] ou] i;kZoj.k ,oa tyok;q ifjorZu foHkkxA
Ikz/kku eq[; ou laj{kd ,oa eq[; oU;tho izfrikyd] ou foHkkx] vj.; Hkou]t;iqjA 
lnL; lfpo] jktLFkku jkT; iznw"k.k fu;a=.k e.My] t;iqjA 
Jh 'kks,c glu] iSuy vf/koDrk]  ekuuh; us'kuy xzhu fVªC;wuy] HkksikyA 
eq[; ou laj{kd ¼oU;tho½] t;iqj dks izsf"kr dj funsZ'kkuqlkj ys[k gS fd ekuuh; us'kuy xzhu
fVªC;wuy] Hkksiky }kjk iznRr vkns'k fnuakd 26-09-2024 dh ikyuk esa vfxze vko';d dk;Zokgh
iw.kZ djkosaA 
eq[; ou laj{kd] t;iqj dks izsf"kr dj funsZ'kkuqlkj ys[k gS fd ekuuh; us'kuy xzhu fVªC;wuy]
Hkksiky }kjk  iznRr vkns'k fnuakd 26-09-2024 dh ikyuk esa  vfxze vko';d dk;Zokgh iw.kZ
djkosaA 
{ks=h; vf/kdkjh] jktLFkku jkT; iznw"k.k fu;a=.k e.My] t;iqj ¼mRrj½ dks uksMy vf/kdkjh
fu;qDr dj funsZf'kr fd;k tkrk gS fd ekuuh; us'kuy xzhu fVªC;wuy] Hkksiky }kjk iznRr vkns'k
fnuakd 26-09-2024 dh ikyuk esa dh xbZ dk;Zokgh ls ekuuh; ,uthVh }kjk ikyuk fjiksVZ pkgs
tkus ij izLrqr djasA 
jf{kr i=koyhA 
  

RajKaj Ref No.: 11362845

Digitally signed by Bijo Joy
Designation : Special Secretary To
Government
Date: 2024.10.23 19:51:58 IST
Reason: Approved

Signature Not Verified
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS.               OF 2024
(Arising out of Diary No.27041 of 2024)

MANAGING DIRECTOR, RAJASTHAN STATE INDUSTRIAL 
DEVELOPMENT AND INVESTMENT CORPORATION & ANR.  ...Appellant(s)

                  Vs.

KAMAL TIWARI & ORS.    ...Respondent(s)

            

 O R D E R

Heard  the  learned  Additional  Advocate  General

appearing  for  the  appellants  and  perused  the  relevant

material placed on record.

    Delay condoned.

There is no reason to interfere with the impugned

orders  which  are  in  the  nature  of  interim  orders.   The

appellants have remedy to challenge the order passed by the

Rajasthan  State  Pollution  Control  Board  of  fixing  the

compensation.  Hence, no interference is called for at this

stage.  The appeals are accordingly dismissed.

..........................J.
       (ABHAY S.OKA)

                          

 ..........................J.
       (AUGUSTINE GEORGE MASIH) 

NEW DELHI;
August 23, 2024.
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Digitally signed by
Anita Malhotra
Date: 2024.08.23
17:10:25 IST
Reason:

Signature Not Verified
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ITEM NO.10               COURT NO.6               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 27041/2024

(Arising out of impugned interim orders dated 01-11-2023 in OA No. 
97/2022 and dated 20-12-2023 in IA No. 141/2023 in OA No.97/2022 
passed by the National Green Tribunal, Central Zonal Bench,Bhopal)

MANAGING DIRECTOR, RAJASTHAN STATE INDUSTRIAL 
DEVELOPMENT AND INVESTMENT CORPORATION & ANR.      Appellant(s)

                                VERSUS

KAMAL TIWARI & ORS.                                Respondent(s)

(IA No.167586/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT and
IA No.167589/2024-STAY APPLICATION and IA No.167572/2024-CONDONATION OF 
DELAY IN FILING APPEAL)

 
Date : 23-08-2024 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Appellant(s)                    
                   Mr. Shiv Mangal Sharma, A.A.G.
                   Mr. Saurabh Rajpal, Adv.
                   Mrs. Abhinandini Sharma, Adv.
                   Mr. Amogh Bansal, Adv.
                   Mr. Rahul Khurana, AOR                          
For Respondent(s)                    
                   Mr. Vaibhav Pancholy, Adv.
                   Mr. Pankaj Kumar Singh, Adv.
                   Mr. Vivek Vishnoi, Adv.
                   Mr. Brij Pal, Adv.
                   Mr. Raj Singh Rana, AOR                         

  
          UPON hearing the counsel the Court made the following
                             O R D E R

The  Civil  Appeals  are  dismissed in  terms  of  the

signed order.

Pending applications also stand disposed of.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER

(Signed order is placed on the file.)
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HIGH COURT OF JUDICATURE FOR RAJASTHAN 

BENCH AT JAIPUR

S.B. Civil Writ Petition No. 15953/2024

Rajasthan  State  Industrial  Development  And  Investment

Corporation Ltd.

----Petitioner

Versus

State Of Rajasthan and Ors. 

----Respondents

For Petitioner(s) : Mr. Pranjul Chopra, 

Mr. Ankur Jain

Ms. Anjali Goyal

For Respondent(s) : 

HON'BLE MR. JUSTICE SUDESH BANSAL

Order
15/10/2024

1. It has been stated by the counsel for petitioner-Corporation

that against the demand of environmental compensation from the

petitioner  vide  order  dated  08.01.2024  by  the  State  Pollution

Control Board, petitioner has preferred an appeal under Section 31

of the Air (Prevention of Control of Pollution) Act, 1981 before the

Appellate Authority, however, due to non-appointment of Technical

Member, the Coram of Appellate Tribunal is not functioning and

appeal as well as stay application is not being heard. It has been

stated  that  in  the  meanwhile  respondents  have  proceeded  for

recovery of the compensation amount. 

2. Heard.

3. Issue notice to respondents. 

4. In the meanwhile, no coercive steps against the petitioner

shall be taken for recovery of the compensation amount pursuant

to order dated 08.01.2024.

(SUDESH BANSAL),J

NITIN /75


